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MR. DEPUTY-SPEAKER: The ques-
tion is :

“That leave bz granted to introduce a
Bill to consolidate and amend the law
relating to customs duties.”

The motion was adopted.

SHRI B. R. BHAGAT: Sir, I introducet
the Bill.

15-12 Hes.

ASSAM REORGANISATION (MEGHA-
LAYA) BILL—Contd.

Clause 2—Conid.

MR. DEPUTY-SPEAKER: Now we
shall take up the Assam Reorganisation
(Mecghalaya) Bill, clause-by-clause considera-
tion. One hour has been allotted for this,
but, if we can finish it before that, we shall
try to do so. We were on clause 2 to which
amendments were moved by Shri Tyagi.
Would he like to speak on them 7

st W TFW QU (OTE)
Fu gae ug § f5 faad a3 afe-
WEE § 9T W I H a9 )

SHR] KANWAR LAL GUPTA (Delhi
Sadar): Sir, to save time I suggest that
thosc who have tabled amendments may
speak on all their amendments in five minutes
and the Minister may reply to all of them.
That way we shall finish it earlier.

MR. DEPUTY-SPEAKER.: If the House
agrees, thuse who have given notices of
amendments can specak on all the amend-

" tlitroduced with the recommendation of the President.
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[Mr. Deputy-Speaker]
ments together and the Minister will reply.
Then I will put all the amendments together
and all the clauses together to the vote of
the Housc.

SHR1 SURENDRANATH DWIVEDY
(Kendrapara): That will not be regular.
Let them spcak as you have suggested
while putting them to vote you have
to put it clause by clausc,

MR. DEPUTY-SPEAKER: All right.
st AW wew  ef: SoTene

[Suri K. N. Tiway in the Chair]
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“Autonomous District” means the Auto-
nomous Districts of MNorth Cachar
Hills or Mikir Hills,

Aedl A F O T MR
sz fag e | gEwr AEd A
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“The Chief Minister shall be appointed
by the Governor and the other Ministers
shall be appointed by the Governor on
the advice of the Chief Minister, and the

Ministers shall hold office during the
pleasure of the Governor.”
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dfrasz giw fag woz ¥ &k
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T3 wifeq, mET ¥ g gt

THF 9T 39 9EI 8 7 a7 foar §—

“The Governor may, if the thinks
fit to do so, appoint a person who is
qualified to be appointed a judge of a
High Court to be the Advocate-General
for Meghalaya'
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[t w3z T A=)
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“There shall be a Council of
Ministers...."
77 ®Z 4% € ¢
"“There shall be a Council of Minis-
ters not exceeding four ...."
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“The Governor may, if he is of
opinion that any minority community
in Mcghalaya need representation in
the Legislative Assembly and are not
adequately represented therein, nominate
not more than three members.
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“A person shall be disqualified for
being chosen as, and for being, a
member of the Legislative Assembly,—"
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a0 AU gweT § 73 & we
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“Every order made under this section

shall be laid befere both Houses of
Parliament as soon as may be after it

is made.
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Clause 50 :—

*“An Ordinance promulgated....

(a) shall be laid before the Legis-
lative Assembly and shall cease to
operate at the expiration of six weeks
from the reassembly of the Legislative
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“*The Central Governmenl may nomi-
nate to the Provisional Legislative
Assembly not more than three persons,
not being persons in the service of the
Governmenlt, to represent any minority
communities in Meghalaya which, in
its opinion, nced representation in the
Assembly.

q qgi AT ®I AT g | wiim
gl g Fifgr fw Amilana a7 faw-
faer @w g1 A} star 6 gaa Fgr
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63 § #a oF dnma § faad
FIX WAl AgrET MT T a1 AT
wrfgdr g sET

E 63 ¥ &—

“The Central Government may, in
consultation with the Governments of
Assam and Meghalaya by order cons-
titute a committee consisting of such
number of personsas it may think fit for
advising the two Governments on
matters of common interest. ...
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[sf ferraer wv)
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SHRI HEM BARUA (Mangaldai): The
sub-State of Meghalaya is proposed to be
composed of two districts of Assam; one is
the Khasi and Jaintia-Hills districts and
the other is the Garo Hills district. What
is going to happen about the North Cachar
and Mikir or Mizo hill district? There is
nothing about them in this Bill,

This Bill has a number of articles and clauses.
Thercfore, I wanted that this Bill should
be referred to a Joint Committee. In
the interests of Parliament and in
order to do credit to Parliament, I wanted
this Bill to be consign=d to a Joint Committec
of Parliament, so that the provisions in
the articles and clauses in the Bill might be
carefully examined and that examination
will reflect credit on Parliament. What
is the haste in it? What is the hurry about
it? I do not understand i,

Whatever that be, there are several tran-
silory provisions. I want article 62 to be
deleted. Who would get the power in
Meghalaya? That is thc  problem.
About the transitional powers, analogies
have been drawn with the instance we had
when the British power withdrew from this
country, when power was handed over to
the Congress Party; but the Congress
Parly was in power then. So, the analogy
does not gv parallal with the Meghalaya
analcgy, because Meghalaya is only a sub-
State, but India became independent from
the Britiah rulers. Therefore, that analogy
does not hold good here,

There is a district council also. This
would elect 35 Members of the Meghalaya
Legislative Assembly. 1 have tabled an
amendment  in  regard to the district
council and also the regional councils.
1 have said that the district council and the
regional council should go, This district
council will bave an electoral college to
elect the Members from amongst themselves
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to the Legislative Assembly. I say that
the electorai colleges are constituted only
in order to elect the President or the Vice-
President of this country according to the
Constitution. Whatever that might be,
this is a very serious matier. 1 do not under-
stand how the members of the district council
would be competent to clect from amongst
themselves the bers of the Legisiative
Assembly of Meghalava. So, I submit
that the provision regarding electoral college
should go.

The district council is mentioned in the
Sixth Schcaule to the Constitution. This
was visualised with a view to bringing about
a sort of integration. I. was never visaa-
lised with & view to bringing about a frag-
mentation of the existing State on the
frontier., Whatever that be, these district
councils enjoy judicial, executive and le-
gislative powers also. I would submit
that if we have the district councils and also
the regional councils, then we shall have a
sort of dyarchy in Meghalaya. Therefore,
the  district  councils and regional
councils should go. No Member of Par-
liament is allowed to be a nember of the
Assam Legislative Assembly, or of any other
Legislative Assembly. Similarly, no MLA
can be a Member of this Parliament. But
here we find that the same man can
become a member of the disirict council
and at the same time a member of the
Meghalaya Legislative Assembly. He plays
dual role. As regards the MNorth Cachar
and Mikir Hills, 1 think the Asoka Mchta
formula should be followed. But as regards
the district councils, they were an admission
of the backwardness of the Hills people.
Now that they &re going to have a scparate
State, a sub-State, an autonomous region,
they are no longer backward. Therefore,
the provision for district councils is an
anomaly and therefore it should go. While
handing over the government, do not give
power to the district councils. Give power
to the duly elected Legislative Assembly.
If you do not do that, it will be a fraud on
our democracy. I do not want that fraud
to be perpetrated by a man like Shri Chavan.

Whatever that be, T think the clauses of
the Bill are too pregnant for interpretation
and the Bill should gotoa Joint Commitice.
There is no hurry. Today is the last day o our
session. Do you think that it will go toR2jya
Sabha todayand they canget it prssed?
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The Rajya Sabha also is concluding its
session today. Therefore, there is Do
hurry. In order to do credit to the Indian
Parliament, it should be referred to & Joint
Commitice for examination in & spirit of
friendliness and sympathy so that this Bill
for Meghalaya might be a foolproof Bill.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): I have myself
to move an amendment to clause 65.

Page 23, for lines 11 and 12, sudstitute—

“(b) on or after the appointed day, ex-
cept in accordance with such rules
as may be made by the Central
Government afier consultation with
the Governments of Assam and
Meghalaya,”

What we are doing is to say that such
rules may be made by the Central Govern-
ment  after consultation with  the
Governments of Assam and Meghalaya,
Naturally when framing these rules, both
the Governments have to be consulted,
but in order to make the consultation more
perfect, it is much better to give certain
procedural details about it. This can be
done only if certain rules are formulated
beforchand.

Now I would like to deal with the amend-
ments moved and reply to them clause by
clausc, because I find there is some sort of
a system in this. To ¢l 2, there are four
amendments, Nos. 17, 20, 21 and 22, by
Shri OP Tyagi. He wants a definition of
the Legislative Assembly of Assam. I
personally think this is unnecessary because
what, we are trying to deal with in this
Bill is the Assembly constituted under the
Meghalaya Act, Thercfore, the definition
of Asscmbly is only related to the Meghalaya
Assembly, and it would be a futile exercise
again to define the Assam Asscmbly.

Amendments Nos. 20-22 amount to
conferring on Mikir and North Cachar
Hills autonomous status if they do not
join Meghalaya. It is a rather wonderful
logic they are following. In the first ins-
tance, they Jo not wunt an autonomous
State in Assam. Now with a vengence, they
want to bave more than one, two or three,
if possible. Our ides is not to have frag-
meatition of the Stute of Assam, Thercfore,
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itis much better that if North Cachar Mikir
Hills district does not want to join Meghalaya,
they continue to remain part of Assam
State proper. I do not think these amend-
ments are called for.

§t W wewm @ §few 9q
T ®1 sarzr g fawdAr wifag,
faa® =a &1 ZAFATHE F1 OHF

FAMFT F1 AT TIATAE ZT ACAM,
FfFT T FT A0’

SHR1 Y.B. CHAVAN: Therc is provi-
sion in the Bill, if you have seen it properly;
under an amendment to the 6th schedule
powers had been given to the Government
to add more powers to the district councils.

SHRI HEM BARUA: What about
the application of Asoka Mchta's formula
to North Cachar and Mikir Hills,

SHR1 Y. B. CHAVAN: It is for the
Assam Government.

SHR1 HEM BARUA: Not for you?

SHRI Y. B. CHAVAN: If they become
part of Meghalaya, it will think about it;
if they do not, the Assam Government will
think about it.

Most hon. Members referred to the
autonomous State as sub-State. 1should like
to correct that impression; this is not
a sub-State; it is an aulonomous State.
Both have got different connotations, It
has got autonomous status in some matters
which had been delegated to that State.
Let there be no misunderstanding, There
are three amendments to clause 3. Shri
K. L. Gupta's amendment No. 10 seeks to
provide for a majority of three-fourths,
instead of two-thirds in the district councils.
Even for the purpose of amending the
Constitution we have accepted a majority
of two-thirds. | do not understand why
we should make it three-fourths majority
and make it thus more difficult, Therefore,
I want to persuade Mr. Gupti not to insist
on three-fourths majority. Amendments
23 and 24 of Tyagiji are alsv on the same
lines. Amendments 25 and 26 to clause 4
arc the same, There is an amcndment No,
27 to clause 6 on the samce lines. Amendment
No. 11 to clause 6 fixes a ceiling of four on
the Council of Ministers. This is an
understandable concept. We may recall
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that in our Defections Committec
Report there is a recommendation that there
should be some soit of ceiling on the size
of the cabinets; where there are two houses,
ten per cent and where there is one chamber,
eleven per cent. I do not understand
why mercly Meghalaya should be made an
exceptior to begin  with., If Parliament
accepts this principle they can amend the
Constitution itsell and make it applicable
to all the States. I do rot think it will be
wise or correct or just....(Interruptions.)
You can start with bigger States. Amend-
ments 17, 18 and 19 to clause 7. 1t says that
the Chicf Minister should be clected by
the Assembly instead of being appointed
by the Governor and the Ministers should
be appointed by the Chiel Minister. 1
think Tyagiii has misunderstood the whole
position, He feels as if the Governor is
going to nominate the Chiel Minister; it
is not so because the Act speaks of the
principle of collective responsibility to the
legislature and that is exactly the principle
that is followed in the case of appointments
of the other Chief Ministers, even the Prime
Minister. There is no danger that the
Governor without any consideration of
the majority wishes will; nominate anybody
be likes. I hope he understands the point.
Shri Gupta has argued that there should
be two nominations instead of three. There
are a number of small minority groups
in Assam. It is better to keep it at three,
rather than two.

SHRI HEM BARUA: There are two
{akhs of non-tribal pcople in the hill areas.

SHRI Y. B. CHAVAN: So, it is betier
to have a larger number of nominations,
than a smaller number.

SHRI KANWAR LAL GUPTA: Why
do you notremove the Word ‘adequate’,

SHRI Y. B. EHAVAN: The drafisman
feels that it is much better 1o have it and
I agree with him,

Then, there is clause 12. This amendment
seeks to reduce the maximum number of
associatc members for the delimitation of
of constituencies from five to three. This
number is  kept flexible because at  the
present moment there are three District
Coungcils. 1f two additional District
Councils are added, there will be Gve. So,
is it not betier to have five members there?
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If the number is not added, most probably
they will continue with three members,
The flexibility is there, because this flexibility
is inherent in the situation itself.

Then, clause 29, Shri Kanwar Lal Gupta
has suggested in his amendment No. 14
that persons convicted for any unlawful
activities should be debarred  from
being members of the Assembly. 1 think
it is 4 good suggesiion; it is & very good
idea. But] do not know why Meghalaya
alone should be chosen for this treatment.
If this disqualification is made applicable
to this Bill, then this can be made applicable
to ajl the Members including Members of
Parliament, including members of the other
Assemblies, etc.

SHRI KANWAR LAL GUPTA: Will
you consider that ?

SHRI Y. B. CHAVAN: I you feel that
it should be applicable 10 Meghalaya,
than there should be some sort of distrust
in our mind about that particular arca,

SHRI KANWAR LAL GUPTA: Not
that.

SHRI Y. B. CHAVAN: I know you did
not mean that, but it will imply that. That
is the difficulty. If you start with some
particular State, it will be rather very unjust.
1 therefore feel that if you want to advocate
this principle, I would suggest that you
may bring an amendment to the Repre-
sentation of the people Act.

SHRI KANWAR LAL GWPTA: Why
don't you bring an amendment to the
Representation of the People Act, as a
Government amendment ?

SHRI Y. B. CHAVAN: It is a good
suggestion; but 1 do not promise. Then,
clause 50, amendment No. 29, It is for
reducing the period of time within which
an ordinance should be replaced. 1 do
not understand it. Why arc you going to
make this four weeks restriction only for
a small avtonomous State of Meghalaya?
This is a thing which has becn accepted by
the Constitution. The period within which
the ordinance should be converied into
Jaw is six weeks. I do not understand
why we should make this distinction between

Meghalaya and other Statcs.
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Then, there is an amendment about the
arrangements for a provisional assembly.
Shri Hem Barua has argued his case just
now about it. As you know, after this Bill
becomes an Act, there are a large number
of preparations to be made in this
maiter, because many things about the
assets and liability and rule-making have
1o be attended to. Then there is always
the danger of very heavy rains in Meghalaya.
The name Meghalaya itself indicates heavy
rains, It is a very long monsoon period at
that time there. Afiler the Bill becomes
an Act, after Parliament passes the Bill
for the creation of this State, we should not
allow unrcasonably any period to lapse.
Therefore, the idea—

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Cherrapunji is in Meghalaya.
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I think therefore that this provisional
arrangement is necessary.  We should really
look to the eagerness and enthusiasm and
cxpectation with which the pcople of the
hill areas are looking forward io this Bill
10 be passed. 1 am very sorry this Bill is
delayed. Of course, this House has its
privilcge. Bul unfortunately this is not
likely go 1o the Rajya Sabha, as Shri Hem
Barua has stated. In any case, this Bill is
likely 10 be delayed. 1 am very sorry for
it. It is becausc of the eagerness of the
people that once agree (o create a State
it is much better that it comes into existence
quickly. 1 therefore plead with the hon.
House to accept the provision for a provi-
sional Legislative Assembly.

Again, there is a point about reducing
the fnumber of nominated members
from three to two. Shri Shiv Ghandra
Jha has mentioned it. 1 have already rep-
lied 1o the suggestion that only persons
belonging to Assam and Meghalaya shall
be members. This is just a suggestion that
the Advisory Commitice should be com-
posced of those persons only from the State
of Assam and Meghalaya. 1 understand
his anxiety about it. Why make obvious what
is alrcady obvious? When the Committee
has to be appointed for the special problems
of Shillong, I donot think the Chief Ministers
will bc unwise conough o invite people from
cutside the State of Assam or Meghalaya,
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I can assure the hon. Member that this is

the intention of the Bill, and it will be follow-
ed when it becomes law.
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SHRI Y. B. CHAVAN: I have moved an
amendment No. 16 to clause 65, regarding
the rule-making power in the matter of
the services,

Coming to clause 73 which provides for
removal of difficulties Mr. K. L. Gupta has
moved amendment No. 15 that the orders
have to be approved by the Parliament.
Sir, when anything is laid on the Table,
it is the inherent right of Parliament to
raisc a discussion over it and reject it also
if it thinks fit. When we say that it is to
be laid on the Table, it means we have given
the right 1o Parliament to reject it also.
There is no necessity to have a special pro-
vision for approval by Parliament.

Mr. Hem Barua has tabled an amendment
for abolition of district and regional councils,
1 do not really see the point, when we are
thinking of dccentralisation and  giving
more powers to zila parishads. ...

SHRI HEM BARUA (Magaldia): Zila
Parishads are not the same as District
Councils. They do not enjoy those powers.

SHRI Y. B. CHAVAN: Even then, it
is better that certain developmental
powers are given to smaller bodies. Really
speaking, by this you will be taking the
development administration to the people.
That is why the Constitution-makers have
specially cpacted the Sixth Schedule for
Assam. Il is not meant for all the tribal
areas; it is meant only for Assam tribals.
So, I do not think it would be wise to take
away those powers by this Bill.

SHRI HEM BARUA: These powers
can be given to the Assembly of Meghalaya,

SHRI Y. B. CHAVAN: The State
Asscmbly will have all those powers.

SHRI HEM BARUA: Then is there a
sort of diarchy.
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SHRI Y, B. CHAVAN: He asked, why
should somebody be a mcmber of the
District Council as well as the Assembly?
Why should he not? In other States, people
can be members of zila parishads, corpora-
tions, etc. and also be members of the
Assembly.

SHRI HEM BARUA: As I said, Zila
Parishads are not the same as District
‘Councils.

SHRI Y. B. CHAVAN: They may have
more powers. Now- that Meghalaya State
comes into existence, their relationship
with the district councils will be of the
same kind and same quality. Their rela-
tionship does not change. This is my
argument.

With these words, 1 would request the
House to reject all the amendments moved
by other members and accept my amend-
ment.

st frreer W\
AN ¥ R A )

gwgad do 31

&Y W e & § §WET Ao
18 AT 19 AGH ATE |

St WA AT A 2 HAEA To 11
T 14 T IOT § TE AG |

vl wT ¢ Z9E QU FC T
2 {5 ¥a HAFTAT TF A @ AT |

=t fre wox WY ¢ QAT EY @Y @EAT
f& aa ox ag @ fag 99 )

MR. CHAIRMAN: I will now put all
the amendments to clause 2.

Amendments Nos. 17, 20 to 22 were put
and negatived,

MR. CHAIRMAN: The question is:
“That clause 2 stand apart of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill,
Clause 3.—(Formation of Meghalaya)

MR. CHAIRMAN: The amendments
moved to this clause are Nos. 19, 23 and 24.
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SHRI KANWAR LAL GUPTA: I beg
to move:

Page 2, lines 27 and 28,—

for *“‘two-thirds"
fourths™. (10)

SHRI OM PRAKASH TYAGI: I beg
1o move :

substitute “three-

Page 2, line 29,—
after *Meghalaya™ insert—

“‘or remain as separate aulonomous
State or States like Meghalaya.” (23)

Page 2, line 33,—
add at the end—

“or remain a separate aulonomous
District or Districts with the form or powers
as Meghalaya”. (24)

MR. CHAIRMAN: | will now put the
amendments to the vote of the House.

Amendments Nos. 10, 23 & 24 were puf
and negatived.

MR. CHAIRMAN: The question is :

“That clause 3 stand part of the Bill".
The motion was adopted.

Clause 3 was added to the Bill,

Clanse 4.—(Executive power of Meghalaya)
MR. CHAIRMAN : The amendments
moved to this clause are 25 and 26.
SHR1 OM PRAKASH TYAGI: T beg
to move
Page 2, linc 34,—
alter “Meghalaya” ineert—
“or Autonomous District or Dis-
tricts or both™ (25)
Page 2, line 41,—
after “*Mecghalaya™ insert—
“or Autonomous District or Dis-
tricts or both™. (26)

MR. CHAIRMAN : 1 will now put the
amendments to the vote of the House.

Amendments Nos. 25 and 26 were put and
negatived

MR. CHAIRMAN : The guestion is :
“That clause 4 stand part of the Bill"

The motion was adopted.
Clause 4 was added to the Bill.
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Clause 5.—(Extent of executive power of
Meghalaya)

MR. CHAIRMAN : The amendment
moved to this clause is No. 27.

SHRI OM PRAKASH TYAGI :

to move :

I beg

Pagce 3, line 2 and wherever it occurs in
the Bill,—

after “Meghalaya® insert—

“or Autonomous District or Districts
or both™. (27)

MR. CHAIRMAN : 1 will put the
amendment to the vote of the House.

Amendment No. 27 was put and negatived.
MR. CHAIRMAN : The question is @
“That clause 5 stands part of the Bill”

The motion was adopted.
Clause 5 was added to the Bill.
Clause 6.—(Council of Ministers)

MR. CHAIRMAN : The amendment
moved to this clause is No, 11.

SHRI KANWAR LAL GUPTA : 1 beg
to move :

Page 3, line 19,—

after “Ministers” insert “not exceed-
ing four™ (11)

MR. CHAIRMAN : I will now put the
amendment to the vote of the House.

Amendment No. 11 was put and negatived,
MR. CHAIRMAN : The question is :
“That clause 6 stand part of the Bill"

The motion was adopted,
Clause 6 was added to the Bill.
Clause 7.—(Orher provisions as to Ministers)

MR. CHAIRMAN : The amendments
moved to this clause are Nos. 18 and 19.

SHRI OM PRAKASH TYAGI : I beg
to move :

Page 3, line 24, —

for *“appointed by the
substitute—

Governor™

“elected by the members of the
Legislative Assembly”. (18)
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Page 3Vline 25,—
omit “the Governor on the advice of”
(19)

SHRI Y. B. CHAVAN :
to them.

SHRI OM PRAKASH TYAGI: In
view of the reply of the Home Minister, t
want to withdraw my amendments.

MR. CHAIRMAN : Has the hon. Mem-
ber the leave of the House to withdraw his
amendments ?

SOME HON, MEMBERS : Yes.

Amendments Nos. 18 & 19 were, by leave,
withdrawn.

MR. CHAIRMAN : The question is :
“That clause 7 stand part of the Bill”

I have replied

The motion was adopted.
Clause 7 was added to the Bill.
Clauses B to 10 were added to the Bill.

Clause 11.—(Constitution of the Legislature
of Meghaylaya)
MR. CHAIRMAN : The amendment
moved to this clause is No. 12,

SHRI KANWAR LAL GUPTA : 1| beg
to move:.

Page 4, line 35—
(i) omit “adequately”: and
(ify for “‘threc™ substitute “two."(12)

MR. CHAIRMAN : I will not put the
amendment to the vote of the House.

Amendment No. 12 was put and negatived.

MR. CHAIRMAN : The question is :
“That clause 11 stand part of the Bill”

The motion was adopted.
Clause 11 was added to the Bill.
Clause 12. —(Delimitation of Canstituencies)

SHRI KANWAR LAL GUPTA : I beg
to move :

Page 5, line 8,—
Sfor “five* substitute “‘three” (13)

MR. CHAIRMAN : I shall put the
amendment to the vote of the House.

Amendment No. 13 was put and negatived.
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MR. CHAIRMAN : The question is :
“That clause 12 stand part of the Bill.”
The motion was adopted.
Clause 12 was added 1o the Bill.
Clauses 13 to 28 were added to the Bill.

Clause 29--(Disqualifications for member-
ship).

SHRI KANWAR LAL GUPTA : | beg
to move :
Page 10, line 12,—
after “Statc' insert—
*or is convicted by the court under

the Unlawful Activitics (Prevention)
Act, 1967, (14)

MR. CHAIRMAN : 1 shall now put
the amendment to the vote of the House,
Amendment No. 14 was put and negatived.
MR. CHAIRMAN : The question is :
“That clause 29 stand part of the Bill.”
The motion was adopted.
Clause 29 was added to the Bill,
Clawses 30 to 49 were added to the Bill.

Clavpee 30—(Power of Governor 1o promui-
gate Ordinances during recess of
Legislative Assembly.)
SHRI SHIVA CHANDRA JHA : I beg
to move :
Page 18, line 29,—
Jor “six wecks"" substiture “four weeks"
(29). .
MR. CHAIRMAN : 1 shall now put the
amendment to the vole of the House.
Amendment No. 19 was put and negatived.
MR. CHAIRMAN : The question is ;
“That claus¢ 50 stund part of the Bill.”
The motion was adopted.
Clause 50 was added to the Bill.
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Clauses 51 to 61 were added to the Bill.

Clause 62— (Provisic as to Provisional
Legislative Assembly.)

SHRI HEM BARUA : 1 beg to move :
Omit lines 29 to 35 (3).
SHRI SHIV CHANDRA JHA :

to move :

1 beg

Page 22, line 5,—
Jor “three persons' substitute —
“two persons™ (30)
MR. CHAIRMAN : T shall now put
the amendments to the vole of the Mouse
together.

Amendments No. 3 & 30 were pur and
negatived.

MR. CHAIRMAN : The question is :
“That clause 62 stand part of the Bill.”
The motion was adopted.

Clause 62 was added to the Bill.

16'08 hrs.

[MR. DEPUTY-SPEAKER in the Chair.}
Clause 63—(Special committee for develop-
ment of Shillong.)

MR. DEPUTY-SPEAKER : There is
Amendment No. 31 by Shri Shiva Chandra
Jha.

SHRI SHIVA CHANDRA JHA : [ beg
to move

Page 22, line 34,—

after “'persons’ insert—
“of those States™ (31).

MR. DEPUTY-SPEAKER :
tion is :

Page 22, line 34—

after “persons” inserr—
“of those States™ (31).
The Lok Sabha divided :

The ques-

AYES

Division No. 23]

Bharati, Shri Maharaj Singh
Gowda, Shri M. H.

Jha, Shri Shiva Chandra
Kban, Shri Ghayoor Ali

(16.11 brs.

Kushwah, Shri Yashwant Singh
Molahu Prasad, Shri
Nibal Singh, Shri
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Achal Singh, Shri

Agadi, Shri S.A.

Ahirwar, Shri Nathu Ram
Anjanappa, Shri B.
Ankineedu, Shri
Arumugam, Shri R. 5.
Awadesh Chandra Singh, Shri
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R,

Basu, Dr. Maitreyee
Baswant, Shri

Besra, Shri S. C.
Bhagavati, Shri
Bhandare, Shri R, D.
Bhattacharyya, Shri C. K.
Bist, Shri J. B, S,
Bramhanandji, Shri
Burman, Shri Kirit Bikram Deb
Buta Singh, Shri
Chandra, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika, Prasad, Shri
Chaturvedi, ShriR. L.
Chavan, Shri D, R,
Chayan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhary, Shri J. K.
Dalbir Singh, Shri

Das, Shri N. T.

Dasappa, Shri Tulsidas
Dass, Shri C.

Deoghare, Shri N, R.
Desai, Shri Morarji
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S,
Devinder Singh, Shri
Dhandapani, Shri

Dipa, Shri A.

Dixit, Shri G. C.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganga Dgevi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P, K.

Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr,
Gowder, Shri Nanja
Gupta, Shri Kanwar La]
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
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Hajaranawis, Shri

Hem Raj, Shri
Himatsingka, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V, N,
Jaggaiah, Shri K.

Jagjiwan Ram, Shri

Jamir, Shri 8. C,

Kalita, Shri Dhireswar
Kamble, Shri

Kamala Kumari, Shrimati
Kandappan, Shri S,

Karan Singh, Dr,

Kasture, Shri A. 5.
Katham, Shri B, N.
Kavade, Shri B, R,

Kesri, Shri Sitaram

Kinder Lal, Shri

Kirutinan, Shri

Kothari, Shri S, S.

Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Kureel, Shri B. N.

Kushok Bakula, Shri

Lajit Sen, Shri

Laxmi Bai, Shrimati

Lutfa) Haque, Shri
Mahadeva Prasad, Dr.
Mahadevappa, Shri Rampure
Mahajan, Shri Vikram Chand
Mabharaj Singh, Shri
Mabhida, Shri Narendra Singh
Majhi, Shri M.

Mandal, Dr. P,

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Mayavan, Shri

Mecna, Shri Meetha Lal
Meghrajji, Shri

Mchia, Shri Asoka

Minimata, Shrimati Agam Dass Guru

Mishra, Shri G. S.
Mody, Shri Piloo
Mohamed Imam, Shri
Mohammad Ismail, Shri
Mohammad Yusuf, Shri
Mohammed Sheriff, Shri
Mohsin, Shri

Mohinder Kaur, Shrimati
Mondal, Shri Ram
Nageshwar, Shri

Maidu, Shri Chengalraya
Naik, Shri R, V,

Nayar, Dr, Sushila

430
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Oraon, Shri Kartik
Pandey, Shri K. N,
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parma, ShriD, R.
Partap Singh, Shri
Parthasarathy, Shri
Patcl, Shri Manubhai
Patil, ShriC. A,

Patil, Shri Deorao
Patil, Shri S. D.

Patil, Shri T. A,
Patodia, Shri D, N.
Poonacha, Shri C, M,
Pradhani, Shri K.
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Raj Dco Singh, Shri
Rajaram, Shri
Rajasckharan, Shri
Raju, Shri D. B,

Raju, Dr, D, S.

Ram, Shri T,

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Subhag Singh, Dr,
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Ranga, Shri

Ranjit Singh, Shri

Rao, Shri K, Narayana
Rao, Shri Muthyal]

Rao, Shri J, Ramapathi
Rao, Shri Thirumala
Rao, Shri V. Narasimha
Raut, Shri Bhola
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. 5 K.

Saigal, Shri A, S.

Sait, Shri Ebrahim Sulaiman
Saleem, Shri M. Yunus
Salve, Shri N. K. P,
Sambandhan, Shri S, K.

MR, DEPUTY-SPEAKER : The
result® of the division is : Ayes . 7; MNoes @
204,

The motion was negatived.

DECEMBER 24, 1969

(Meghalaya) Bill

Saminathan, Shri

Sankata Prasad, Dr.
Savitri Shyam, Shrimayi
Sayeed, Shri PP, M.
Sayyad Ali, Shri

Sen, Shri Dwajpayan

Sen, Shri P, G.

Sethi, Shri P, C,
Sethuraman, Shri N.
Shah, Shri Shantila]
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri B. S.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Ram Aviar
Shashi Ranjan, Shri
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S, N,

Singh, Shri D. N.

Singh, Shri D, V.,

Snatak, Shri Nar Deo
Solanki, Shri 8. M.
Somasundaram, Shri S, D,
Sonar, Dr. A. G.
Sonavane, Shri

Sunder Lal, Shri
Sursingh, Shri

Tapuriah, Shri S, K,
Tiwary, Shri D, N.
Tiwary, Shri K. N,

Tula Ram, Shri

Tyagi, Shri O P,

Uikey, Shri M. G,

Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Vidyarthi, Shri R. S,
Virbhadra Singh, Shri
Viswanathan, Shri G.
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P.

MR. DEPUTY-SPEAKER :
question is :
“That Clause 63 stand part of the
The motion was adopted.
Clause 63 was added 1o the Bill.
Clause 64 was added to the Bill.

The

Bill."

*Shri Randhir Singh also voted for NOES.
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Clause 65 —(Provisions relating to services)

MR. DEPUTY-SPEAKER : [ shall
now put amendment 16 to clause 65,
moved by the Home Minister, to the vote
of the house.

Amendment made :

“Page 23,--

Jor lines 11 and 12, subsitute—

*“(b) on or after the appointed day,
excepl in accordince with such rules
as may be made by the Central Govern-
ment alter consultation with the Gov-
ernments of Assam and Meghalaya.”
(16)

(Shri Y. B. Chavan)

MR. DEPUTY-SPEAKER : The ques-

tion is :

“That Clause 65, as amended, stand
part of the Bill.”

The motion was adopted.
Claase 65, as amended, was added to the Biil.
Clauses 66 to 12 were added to the Bill.
Clause 73—(Power fo remove difficulties.)

SHRI KANWAR LAL GUPTA: 1
beg to move :

Page 25, line 23,—
after “Parliament® inserr—
“for approval™ (15)
MR. DEPUTY-SPEAKER : 1 shall

now put Amendment 15 to clause 73 to
the vote of the House,

Amendment No, 15 was put and negatived,

MR. DEPUTY-SPEAKLR :
tion is :

The ques-

*That Clause 73 stand part of the Bill.”
The motion was adopted.
Clause 73 was added 1o the Bill.
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That Clauses 74 to 77 stand part of the
Bill.”
The motion was adopted.
Clauses 74 to 77 were added to the Bill,

The First Schedule, the Second Schedule,
the Third Schedule and the Fourth Sche-
dule were added to the Bill,
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Clause 1, the Enacting Formula and the Title
were added te the Bill.

SHRI Y. B. CHAVAN : I beg to move :
“That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER :
moved :

“That the Bill, as amended, be passed.”
DR. SUSHILA NAYAR (Jhansi): I

rise to give my support to this very welcome
Bill which has come before this House.
We are all aware of the aspirations of our
brethren in  the hill areas of Assam and
how for a long time every one had becn
exercised to find a suitable solution to mect
their aspirations and at the same time lake
care of some of the difficultics that came
in the way. It is a good solution that has
been thought out, but I do wish to say
that perhaps it would have be better for the
Government to think in terms of accepting
full Statchood for this area as for Nagaland.
We are aware of similar attempts that have
been made in other parts of the country and
how the Regional Committee idea was
tried in Punjab and Haryana and ultimately
it was found that the Regional Committees
did not work and the two separate Staies
were created, The same type of difficully,
the same type of dissatisfaction may occur
in this case and ultimately the Government
may have to revise its opinion and take
adequate measures to give full statehood to
this arca. However, it is good that we have
started on that road so that our brethren,
the tribal pecople and others living in the hill
arcas of Assam will have the right to manage
their own afTairs,

Motion

As you are aware, it is a well-known fact
that the developmental requirements of
there o -of-the-way pleces, part cularly,
in the hills are not given adequate altention
when they are part of a big State as was the
case in this instance., We know how the
roads, ete, in Himachal Pradesh improved
very much when the Union Territory of
Himachal Pradesh was created. Similarly,
we are aware how the roads and other deve-
lopmental schemes in the old Vindhya
Pradesh were very much ahead of the rest
of Madhya Pradesh and after it was merged
in Madhya Pradesh, its development has
slowed down. Therefore, I hope and 1 have
the confidence that thc creation of this
separate State will lead to greater and more
rapid development of this area,
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[Dr. Sushila Nayar]

May I say, at the same time, that there
are certain provisions in this Bill which, I
think, are likely to create seme difficulties.
We are all aware that the tribal pcople have
their own culture, their own way of life and
scmre of the cheracteristics of their culture
are very desirable, are so good that I wish
the rest or India learn some of their ways
from them. One of these things is their way
of dealing with ciime and dealing with
justice so that jnstics is not far remowved
from the people. In the original arrange-
ment the village councile have been given
the power to try these cases and do justice
and scttle the disputes. Orlinaily  appoais
on there declsions lay io the District Coun-
cils. Now it is proposed that these appesls
witl lic 1o the regular courts, I sm afraid,
it is going to lcad to endless litigation and
deny justice to the people of these hill areas.
It is provided that this transition will be
gradual and after watching the s.tuation,
then only this measure will be introduced, 1
would like to suggest to the Home Minist r
through you, not to try this inrovation but
let the tribals continue to have their appeals
to the District Councils and if there are
certain very special cases where recourse to
higher courts is necessary, that can always
be made pussible, bui not to open the flood-
gates of litigstron by saying that all appeals
from the Village Panchayats will lic to the
segular courts in Assam which may naturally
give rise to a certain feeling o1 dissatisfaction
amongst our tribal brethren.

Another provision in this Bill which
needs attention of the Home Minister is
that it is proposed to exempt the Union
propertics as well as the properties of the
Assam Government fiom the taxation that
may be levied by the Mreghiliya Sovern-
ment on a reciprocal basis. Now everyone
knows that the properties of the Meghalaya
Government are very scanty and very few
and rcc'pracal bav: does not  hava
aay rcal meamng. It will deprive this
newly sct up Government of considerable
sources of taxation if this exemplion is
given. Therefore, I hope the Home Minis-
ter will think even at this stage not to insist
on this type of exemption.

Similarly, it is stated that the taxation on
motor vehicles may be charged by Megha-
laya, but thut in respect of thosc vchicles
that are registered in Assam etc. there should
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be no double taxation. I agrce with the
Home Minister that there should be no
double taxation. At the same time, the fact
remains that in Assam and in all these arcas,
there are heavy defence motor trucks and
vehicles. They are very damaging to the
roads, and the hill roads, in ary case, need
a lot of attention for maintenance.

MNow the taxes will be paid in Assam
and the miantenance of these roads will be
the responsibility of Meghalaya, which
will cause considerable difficultics for the
newly formed Statc Government. There-
fore, the Home Minister should find some
way cither to make a spucicl pancal provi-
sion for looking after these roads or in some
other way make it possible for them to
make good this loss of revenue duc to the
fact that most of vehicles will be registered
in Assam and the Meghalaya Government
will not be able to collect any taxes from

them.

It hag been suggested that Shillong will
serve as the headquarters of both A-sam
and Meghalaya. 1 can understand it as an
interim arrangement. But now that the hill
areas are gong out of Assam, there is mno
point in keeping the capital of Assam in
Shillong and letting this kind of confused
situation and possibility of couflict to conti-
nue by keeping two State capitals in one
and the same place. The legitimate and pro-
per place for the capital of Assam in future
would be Gauhati. Let them move over there
and let Shillong be the capital of the new
State, if not today, tomorrow. It takes time
to make such a change. So as an interim
arrangement, it is all right for both govern-
ments to stay on in Shillorg. Rut  ltimately
1 think they should do something about it,

May [ hope that the power fir issuing
directions which has been provided by the
Stote and Central Governments will be used
sparingly, if not avoided altogether?

With thesc words, I welcome the Bill.

MR. DEPUTY-SPEAKER : We have a
very heavy agenda before us still. Those
would like to speak may condence their
observations to one or two minutes.

SHRI SHIVAJIRAO 5. DESHMUKH
(Parbhani) :Irise to congratulatc you on
this very proud day because in the passing
of this Bill 1 see the fulfi'ment of 4 dream
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which you as a member of this House has
held very high and dear to your heart. We
in the Congress Party had our own part to
play in this, We werc conscious of this fact
that since the days of Pandit Nehru, the Hill
leaders and the hills people had demanded
a scparate Siate which was promised to them
by Panditji ¢n the basis of the Scottish
formula, They had to cross many hurdles
and obstacles and thanks to the perse-
verance, tact and strength of the Home
Minister we could achieve this measure
unanimously,

On the passing of this Bill, we wish to
convey our besi wishes to the people of
Meghalaya, 10 Capt. Sangma and the Assam
Hill leaders and also our colleagues here on
it being pussible to arrive at this solution
uninimously which is acceptable to all,

With these few words, 1 support the Bill.

SHRI SURENDRANATH DWIVEDY:
(Kendrapara) : 1 am happy that this Bill
is being passed almost with the unanimous
support of this House, 1 would have been
happier had this Government seen reason
and gel it passed by the Rajya Sabha also
before it adjourned so that the Bill becomes
Jaw immediately and the people of the Hills
get their State.

I also hope and trust that the Hill people
of Assam, now that they have got statehood,
will assert their rights and get all the privi-
leges which this Government had not been
able to fulfil so far, that is 1o bring the hill
tribes on par with other sections of the
population and bz on cqual terms with the
other citizens of the country, 1 hope the
aspirations of these people will be met after
the constitution of the new autonomous
Siate.

MR. DEPUTY-SPEAKER : The
question is :

“That the Bill, s amended, be p'nssed."

The motion was adopted.
16.26 hrs.

COMMISSION OF INQUIRY (AMEND-
MENT) BILL

MR. DEPUTY-SPEAKER : There are
two other items which we have agreed 10
pass without discussion. We shall take them
up first. Shri Shukla,

PAUSA 3, 1891 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : 1 move:

“That the Bill to amend the Commissions
of Inquiry Act, 1952, be referred to a Joint
Committec of the Houses consisting of 45
members, 30 from this House, namely :(—

Shri N. C. Chatterjee

Shri Y. B. Chavan

H.H. Maharaja Pratap Keshari Deo
Shri C. T. Dhendapani

Shri Surendranath Dwivedy
Shri Hem Raj

Shri V. N. Jadhav

Skri Bhogendra Jha

Shri N. Sreekantan Mair
Shrimati Sucheta Kripalani
Shri D. K. Kunte

Shri Bal Raj Madhok

Shri Dhuleshwar Meena

Shri P. Ramamurti

Shri 8. S. Syed

Shri Gajraj Singh Rao

Shri Bhola Ram

Shri Rabi Ray

Shri R, Dasaratha Rama Reddy
Shri Bishwanath Roy

Dr. Sisir Kumar Saha

Shri N. K. P. Salve

Shri Shantilal Shah

Shri Viren Shah

Shri Biswanarayan Shastri

Shri 8. M. Siddayya

Shri Sant Bux Singh

Shri S. Supakar

Shri P. R. Thakur

Shri Vidya Charan Shukla, and

15 from Rajya Sabha;

that in order to constitute a sitting of the
Juint Committee the quorum shall be one-
third of the total number of members of
the Joint Committee;

that the Committee shall make a report
to this House by the last day of the first
week of the next session;

that in oither respects the Rules of Proce-
dure of this House relating 10 Parlia-
mentary Committees shall apply with such
variations and modifications as the Speaker
may make; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committec and communicate to this



